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present during the field visit along with the applicant & others.

first visited the mirring lease of sansaar Khera-' (Khasra No,
) followed by Bedar mine of Ducihi river (a tributary of river
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Item No.05        (Bhopal Bench)  
  

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

 
(By Video Conferencing) 

 
Original Application No. 94/2020(CZ) 

 
Manish Kaurav            Applicant 
  

Versus 
 
State of M.P. & Ors.            Respondent(s) 
 
 
Date of hearing: 02.03.2021  
 
 

 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

                       HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 

     HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

    

 Applicant(s):  Mr. Rohit Sharma, Advocate  

    

ORDER 

 
1. Grievance in this application is against illegal and in-stream sand 

mining by Respondent No. 4, M/s. Dhanlakshmi Merchandize Pvt. Ltd. 

at Narsinghpur, MP in River Dudhi.  Heavy machinery is being used in 

the middle of the river for mining on the both shores of the river, 

resulting in damage to the riverine ecology.  Illegal transportation of 

mined sand is also taking place causing air pollution in violation of 

Sustainable Sand Mining Management Guidelines, 2016. Illegal 

pathways have also been constructed in the center of the river.  Transit 

passes are being issued also for the areas where no quantity of sand is 

available. 

 
2. Having regard to the averments in the application, if the facts are 

found to be true on verification, remedial action may be necessary. The 

Tribunal has already dealt with the matter by order dated 26.02.2021 in 

O.A. No. 360/2015, NGT Bar Association v. Virender Singh (State of 

ANNEXURE-I
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Gujarat) laying down mechanism for remedial action against such 

illegality by stopping illegal mining, recovering compensation and seizing 

the vehicles involved, apart from other steps. Let the State PCB and 

SEIAA, M.P. look into the allegation and take remedial action in terms of 

the said judgment following due process of law. 

 
3. We also constitute a joint Committee comprising CPCB, State PCB 

and the District Magistrate, Narsinghpur to give an independent report in 

the mater within one month by e-mail at judicial-ngt@gov.in preferably in 

the form of searchable PDF/ OCR Support PDF and not in the form of 

Image PDF. If the report is adverse to Respondent No. 4, copy thereof be 

also furnished to Respondent No. 4 for its response. The State PCB will 

be nodal agency for compliance.   

 
A copy of this order be forwarded to the CPCB, State PCB, SEIAA, 

M.P. and the District Magistrate, Narsinghpur by e-mail for compliance.  

  
The Applicant may serve set of papers on the CPCB, State PCB, 

SEIAA, M.P. and the District Magistrate, Narsinghpur and file affidavit of 

service within one week from today.  

 
 

List for further consideration on 18.05.2021. 

 
 
 

Adarsh Kumar Goel, CP 
 

 

 
 

S.K. Singh, JM 
 
 

 

Dr. Nagin Nanda, EM 
 
March 02, 2021 
Original Application No. 94/2020(CZ) 
A 
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Operational 06 sand mine leases on River Dudhi 
M/s Dhanlakshmi Merchandize Pvt Ltd 
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M.P. Pollution Control Board - Jabalpur 

Scheme No. 5, Plot No. 455/456, 

455/456, Vijay Nagar,Jabalpur 

Jabalpur 

Tele : 0761- 4042780,2647878 
 

  

   

Consent Order 
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This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

                                     

   

RED-SMALL 
 

                     
    

CCA-Renewal 
Valid up to 31/03/2022 

 

 

CONSENT NO: *** 
 

            

      

PCB ID: 118494 
 

         
        

 
 

     

                                     

 

NO: /MPPCB/JBP 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited (Ajanda Sand Mine), 
 

      

                                     

          

Survey No. 39/1, Gram-Ajanda, Tah-Gadarwara,  

Dist : Narsinghpur,  
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 

of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1000734 Dt. 17/03/2020 and last communication received on 

Dt.16/03/2020 
 

 

                                     

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/03/2022  subject to the fulfillment of the 

terms & conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Survey No. 39/1, Area 4.0 Hect Gram-Ajanda, Tah-Gadarwara, Distt-Narsinghpur 
 

    

                  
                                     

    

b. The capital investment in lakhs: 
 

                   

     

Rs. 10 
 

              

                                 

                                     
    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  Qty / year 
Mining of Sand  103974.000 MT3 

 

 

 

        

                                     

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

  

                                     

     

The Validity of the consent is up to 31/03/2022  and has to be renewed before expiry of consent validity. Online application 

through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the 

consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when 

required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

 

* General conditions  
 

          

Consent No:AW-75197Outward No:18504,19/03/2020

PUSHPENDRA SINGH
Regional Officer

e-Signed On 19/03/2020 18:09:06
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # F1MV43LG42
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M.P. Pollution Control Board - Jabalpur 

Scheme No. 5, Plot No. 455/456, 

455/456, Vijay Nagar,Jabalpur 

Jabalpur 

Tele : 0761- 4042780,2647878 
 

  

   

Consent Order 
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage 

at out fall of the unit shall not exceed 0.300 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 

 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

   

                  

                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 

to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

         

                       

      

 
  

                       

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 0.500 WWG : 0.300 Water Source      Remark 
1 Domestic Purpose 0.500 0.300 Other  

 

 

 

                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 
 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 

for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 

data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 

wastewater flow and report the same online through monthly patrak/statements. 
 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 
 

 

  

 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 
 

 

  

 

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of 

any work in any water course or within its high flood level (HFL) area 
 

 

  

 

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions.  
 

 

  

 

10. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

 

  

 

Consent No:AW-75197 Page 58



         

        
     

M.P. Pollution Control Board - Jabalpur 

Scheme No. 5, Plot No. 455/456, 

455/456, Vijay Nagar,Jabalpur 

Jabalpur 

Tele : 0761- 4042780,2647878 
 

  

   

Consent Order 
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This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

through XGN the same to the Board. 
 

  

 

11. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                        

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

12. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

14. Limitation of visible floating solids and foam: 

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 
 

 

  

 

15. Disposal of Collected Solid waste/sludge- 

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 

body habitat. 
 

 

  

 

16. Provision for Electric Power Failure- 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 
 

 

  

 

17. Prohibition of By pass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

 

  

 

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

                       

        

Additional Water condition:- (if any) :- 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 

proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 

continuously so as to achieve the level of pollutants to the following standards:- 
 

  

          

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. 

In no case monkey ladder shall be allowed as stack monitoring facility. 
 

 

  

 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 

process within premises 
 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

etc. 
 

 

  

 

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 

spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 

as stated in additional condition 
 

 

  

 
  

 

          

    

Additional Air condition:- (if any) :- 
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GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 

site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              

    

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 

the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The 

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board 

every month 
 

 

  

 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board. 
 

 

  

 

10.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
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Special Conditions :- 
 

1-  If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream 

bottom, which is a function of local hydraulics, hydrology, and geomorphology  

2- The mine management shall ensure the conservation of river ecology & its Natural course. Established water 

conveyance channels should not be relocated straightened or modified. 

3- Tree plantation shall be carried out in open area available along the bank of River to conserve its Natural course. 

4- Mine management shall provide demarcation of the mining lease boundary using pegging.  

5-  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level. No 

in stream mining shall be done  

6- The mining activity shall be done manually. Mining will be done with the help of spade, basket & shovel by lifting 

& loading the sand in small trolleys .No dumper/trucks shall be used. Heavy vehicles shall not be allowed on the 

banks for loading/transporting of sand 

7- The sand shall be transported by small trolleys up to the Mineral stacking yard of15x37 meter with 1.0 meter high 

& 0.5 meter broad wall all around except at two opening towards main service road will be constructed to avoid 

spreading and any kind of leaching effect on ground. Proper air pollution control arrangements shall be provided at 

yard to prevent fugitive emission due to loading/unloading activity.  

8- Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms. Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded  

9- After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction of the flow. 

10-  Mine management shall submit the annual replenishment plan. The amount towards reclamation of the land in 

MLA shall be carried out though the mining department; the appropriate amount as estimated for the activity by 

mining department has to be deposited with the Collector to take up the activity after the mine is exhausted.  

11- The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board. 

12-  Mine management shall comply with conditions of Environmental clearance.  

13- The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by NGT MoEF/ 

CPCB/MPPCB from time to time as required and, if applicable. 

14-  Mine management shall install industrial grade HD IP (Internet Protocol) Pan-Tilt-Zoom (PTZ) Camera with 

minimum 5X zoom and night vision facility for remote surveillance and constant vigil of emission source and 

effluent discharge points.  

15-  Mine management shall establish suitable connectivity of IP-Camera with Environment Surveillance Centre at the 

HQ of M.P. Pollution Control Board for monitoring and data transmission purpose.  

16-  Mine Management shall comply the Rules of New Sand Policy issued by MP Government dated 30/08/2019 

failing which the license/Consent shall be deemed as cancel 
 

  

 
  

              

     

Additional condition:- (if  any) :- 
 

    

              

       

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air 

(Prevention & Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions 

mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six 

months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of 

the Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-75197

PUSHPENDRA SINGH
Regional Officer

e-Signed On 19/03/2020 18:09:06
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # F1MV43LG42
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RED-SMALL 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 135531 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited (Dhingsara Sand Mine), 
 

      

                                     

          

29/1, Khasra No. 29/1 Area 5.775 Hect Village-Dhingsara, 

City : Dhigsara, 

Dist : Narsinghpur, Tal : Gadarwara, SIDC : Not In SIDC, Latitude : 22.8829 Longitude : 78.5790 

 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1020799 Dt. 22/10/2020  
 

 

                                     

   

                With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2021, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

 Khasra No. 29/1, Village-Dhingsara , Tehsil: - Gadarwara,  Distt: - Narsinghpur (M.P.) 
 

    

                  

                                     

    

b. Mining Lease area: 
 

                   

     

5.775 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product  Qty / year 

Mining of Sand 1,60,000 Cubic Meter per year. 
 

 

 

        

                                     

      

Note:-     1)  Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated     

               01/06/2020, OA 09/2018 on dated 12/06/2020, NGT OA 17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to    

                sustainable sand   Mining.  

            2) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by      

                MoEF&CC on  January 2020 
  

  

                                     

     

The Validity of the consent is up to 30/09/2021 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office, Narsinghpur Dist. Narsinghpur (M.P.) for information. 

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Jabalpur  (M.P.) 

Consent No:AW-52417Outward No:101338,12/11/2020

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 12/11/2020 18:48:28
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 32476F3IAB
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.50 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

5. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

6. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

7. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                              

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Mine management shall submit evacuation plan for the transportation of sand.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species along the evacuation route for general 

improvement of environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall not use village road for transportation. 

2) Mine management shall provide fugitive emission control arrangements. 

3) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 
  

   

              

     

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

    

  

Consent No:AW-52417 Page 108



         

        
     

M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
 

   

       

        

         

         

     

     

   

Page: 5 / 5
 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

 

Additional condition:-  
 

              

       

1. Tree plantation shall be carried out in open area available. 

2.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level.  

3. The mining activity shall be done as per approved mining plan and environmental clearance.  

4.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

5.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

6.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction  of the flow. 

7. Mine management shall submit the annual replenishment plan.  

8.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

9. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 

MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-52417

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 12/11/2020 18:48:28
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 32476F3IAB
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RED-SMALL 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 138428 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited (Muaar Sand Mine), 
 

      

                                     

          

358, Khasra No. 358 Area 5.0 Hect Village-Muaar, 

Dist : Narsinghpur, Tal : Saikheda, SIDC : Not In SIDC, Latitude : 22.9692 Longitude : 78.4578 

 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1057830 Dt. 16/02/2021 
 

 

                                     

   

                    With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/01/2022, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Khasra No. 358 Village-Muaar Tehsil-Gadarwada Dis-Narsinghpur (M.P.) 
 

    

                  
                                     

    

b. Mining Lease area: 
 

                   

     

5.0 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product  Qty / year 

Mining of Sand 67500  Cubic Meter  Per Year,   
 

 

 

        

                                     

      

Note:-  1) For any change in above mining lease area, production capacity,  PP shall obtain fresh consent from the  Board.  

           2) Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated  01/06/2020, NGT OA  

                17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to sustainable sand Mining.  

            3) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by      

          MoEF&CC on  January 2020 
  

  

                                     

     

The Validity of the consent is up to 31/01/2022 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office,  Narsinghpur Dist. Narsinghpur (M.P.) for information. 

2. Director, Geology & Mining Khanij Bhawan 29-A, Arera Hills, , Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Jabalpur  (M.P.) 

Consent No:AW-53116Outward No:102201,25/02/2021

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 25/02/2021 15:35:20
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # DSO371DHKX
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.20 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 �c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                      

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

5. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

6. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

7. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

8. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                              

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Approach roads shall be made pucca to control the fugitive emissions of particulate matter generated due to transportation 

and internal movements.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species for general improvement of 

environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall provide pucca road for material transportation  

2) Mine management shall not use village road for transportation. 

3) Mine management shall provide fugitive emission control arrangements. 

4) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 
  

   

              

     

Additional condition:-  
 

    

              

       

1. If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream bottom, 

which is a function of local hydraulics, hydrology, and geomorphology 

2. The mine management shall ensure the conservation of river ecology & its Natural course. Established water 

conveyance channels should not be relocated straightened or modified. 

3.  Tree plantation shall be carried out in open area available along the bank of River to conserve its Natural course. 

4.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level. No in 

stream mining shall be done. 

5.  The mining activity shall be done manually. Mining will be done with the help of spade, basket & shovel by lifting & 

loading the sand in small trolleys .No dumper/trucks shall be used. Heavy vehicles shall not be allowed on the banks 

for loading/transporting of sand.  

6.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

7.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

8.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction  of the flow. 

9. Mine management shall submit the annual replenishment plan.  

10.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

11.  The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 
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MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-53116

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 25/02/2021 15:35:20
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # DSO371DHKX
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RED-SMALL 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 135683 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited (Panagar Sand Mine), 
 

      

                                     

          

305, Khasra No. 305 Area 5.0 Hect Village-Panagar, 

Dist : Narsinghpur, Tal : Gadarwara, SIDC : Not In SIDC, Latitude : 22.8309 Longitude : 78.6061 

 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1021055 Dt. 22/10/2020  and last communication received on dated 

07/11/2020  
 

 

                                     

   

                   With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 30/09/2021, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

      Khasra No. 305 Area 5.0 Hect Village-Panagar , Tehsil Gadarwara, Distt Narsinghpur (M.P.) 
 

    

                  

                                     

    

b. Mining Lease area: 
 

                   

     

5.0 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product  Qty / year 

Mining of Sand 1,47,000 Cubic Meter per year. 
 

 

 

        

                                     

      

Note:-     1)  Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated     

               01/06/2020, OA 09/2018 on dated 12/06/2020, NGT OA 17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to    

                sustainable sand   Mining.  

            2) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by      

                MoEF&CC on  January 2020 
  

  

                                     

     

The Validity of the consent is up to 30/09/2021 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office,  Narsinghpur Dist Narsinghpur (M.P.) for information. 

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Jabalpur  (M.P.) 

Consent No:AW-52420Outward No:101341,12/11/2020

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 12/11/2020 18:49:54
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # UHDG15R644
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.80 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

5. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

6. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

7. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors.

Consent No:AW-52420 Page 217



         

        
     

M.P. Pollution Control Board 

E-5, Arera Colony 

Paryavaran Parisar, Bhopal - 16  MP 

Tele : 0755-2466191, Fax-0755-2463742 

 

  

   

Consent Order 
 

   

       

        

         

         

     

     

   

Page: 3 / 5
 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

 

           

 

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                              

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Mine management shall submit evacuation plan for the transportation of sand.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species along the evacuation route for general 

improvement of environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall not use village road for transportation. 

2) Mine management shall provide fugitive emission control arrangements. 

3) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
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Additional condition:-  
 

              

       

1. Tree plantation shall be carried out in open area available. 

2.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level.  

3. The mining activity shall be done as per approved mining plan and environmental clearance.  

4.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

5.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

6.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction  of the flow. 

7. Mine management shall submit the annual replenishment plan.  

8.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

9. The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 

MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-52420

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 12/11/2020 18:49:54
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # UHDG15R644
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RED-SMALL 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 138429 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited (Saikheda Sand Mine), 
 

      

                                     

          

634, Khasra No. 634 Area 5.0 Hect Village-Saikheda, 

Dist : Narsinghpur, Tal : Saikheda, SIDC : Not In SIDC, Latitude : 22.9405 Longitude : 78.5726 

 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1057832 Dt. 16/02/2021 
 

 

                                     

   

                With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/01/2022, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Khasra No. 634 Village-Saikheda Tehsil-Gadarwada Dis-Narsinghpur (M.P.) 
 

    

                  
                                     

    

b. Mining Lease area: 
 

                   

     

5.0 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product  Qty / year 

Mining of Sand 67500 Cubic Meter  Per Year,   
 

 

 

        

                                     

      

Note:-  1) For any change in above mining lease area, production capacity,  PP shall obtain fresh consent from the  Board.  

           2) Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated  01/06/2020, NGT OA  

                17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to sustainable sand Mining.  

            3) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by      

          MoEF&CC on  January 2020 
  

  

                                     

     

The Validity of the consent is up to 31/01/2022 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office,  Narsinghpur Dist. Narsinghpur (M.P.) for information. 

2. Director, Geology & Mining Khanij Bhawan 29-A, Arera Hills, , Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB, Jabalpur   (M.P.) 

Consent No:AW-53117Outward No:102202,25/02/2021

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 25/02/2021 15:35:53
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 5LH78OQ4E4
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 0.80 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 �c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                      

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

5. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

6. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

7. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

8. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                              

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Approach roads shall be made pucca to control the fugitive emissions of particulate matter generated due to transportation 

and internal movements.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species for general improvement of 

environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall provide pucca road for material transportation  

2) Mine management shall not use village road for transportation. 

3) Mine management shall provide fugitive emission control arrangements. 

4) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 
  

   

              

     

Additional condition:-  
 

    

              

       

1. If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream bottom, 

which is a function of local hydraulics, hydrology, and geomorphology 

2. The mine management shall ensure the conservation of river ecology & its Natural course. Established water 

conveyance channels should not be relocated straightened or modified. 

3.  Tree plantation shall be carried out in open area available along the bank of River to conserve its Natural course. 

4.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level. No in 

stream mining shall be done. 

5.  The mining activity shall be done manually. Mining will be done with the help of spade, basket & shovel by lifting & 

loading the sand in small trolleys .No dumper/trucks shall be used. Heavy vehicles shall not be allowed on the banks 

for loading/transporting of sand.  

6.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

7.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

8.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction  of the flow. 

9. Mine management shall submit the annual replenishment plan.  

10.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

11.  The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 
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MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-53117

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 25/02/2021 15:35:53
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 5LH78OQ4E4
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RED-MEDIUM 
 

                     
    

CCA-Renewal 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 44041 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited , 

(Sansarkheda sand mine- 13.0 Hect), 
 

      

                                     

          

Area-13.0 hact., Khasra No. 208/1, 208/2 Village-Sansarkheda, 

City : Sansarkheda, Tehsil : Gadarwara,   

Dist : Narsinghpur,  (M.P.) 
 

      

                                     

   

Subject:  
 

 

Grant of renewal of Consent    under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your renewal of Consent   Application Receipt No. 1000843 Dt. 17/03/2020 and last communication received on 

Dt.01/06/2020 
 

 

                                     

   

With reference to your above application for renewal of consent   has been considered under the aforesaid Acts and existing rules 

therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/05/2021, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Long. & Lat.  22
0
57 32.28” N  78

0
31’42.98 E  Kh,No.208/1,208/2 Area-13.0 hact., Vill. Sansarkheda,  Tehsil 

Gadarwara,  Dist. Narsinghpur (M.P.) 
  

    

                  

                                     

    

b. Mining Lease area: 
 

                   

     

13.0 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  Qty / year 

Mining of Sand 44000 Cubic Meter Per Year 
 

 

 

        

                                     

      

Note:-  1) Mine Management shall ensure that the mine shall operate with valid mining lease and valid Environmental   Clearance.  As per OM 

               dated 25/03/2020 of MoEF&CC the validity of EC is extended till 30/06/2020 therefore after  30/06/2020, mine shall operate   with  

            valid environmental clearance. 

            2) For any change in above mining lease area, production capacity,  PP shall obtain fresh consent from the  Board.  

            3) Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated     

               01/06/2020, NGT OA 17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to sustainable sand  

               Mining.  

            4) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by      

                MoEF&CC on  January 2020 
  

  

                                     

     

The Validity of the consent is up to 31/05/2021 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :- 1. District Mining Officer, (Mining Section), Collector office Narsinghpur Dist. Narsinghpur (M.P.) for information.  

              2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary action please.  

              3. Regional officer, Regional office, MPPCB, Jabalpur (M.P.)

Consent No:AW-51619Outward No:100364,04/06/2020

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 04/06/2020 10:39:12
(Organic Authentication on AADHAR from UIDAI Server)
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 1.00 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                      

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

5. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

6. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

7. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

8. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                              

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Approach roads shall be made pucca to control the fugitive emissions of particulate matter generated due to transportation 

and internal movements.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species for general improvement of 

environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall provide pucca road for material transportation  

2) Mine management shall not use village road for transportation. 

3) Mine management shall provide fugitive emission control arrangements. 

4) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 
  

   

              

     

Additional condition:-  
 

    

              

       

1. If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream bottom, 

which is a function of local hydraulics, hydrology, and geomorphology 

2. The mine management shall ensure the conservation of river ecology & its Natural course. Established water 

conveyance channels should not be relocated straightened or modified. 

3.  Tree plantation shall be carried out in open area available along the bank of River to conserve its Natural course. 

4.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level. No in 

stream mining shall be done. 

5.  The mining activity shall be done manually. Mining will be done with the help of spade, basket & shovel by lifting & 

loading the sand in small trolleys .No dumper/trucks shall be used. Heavy vehicles shall not be allowed on the banks 

for loading/transporting of sand.  

6.  The sand shall be transported by small trolleys up to the Mineral stacking yard. Proper air pollution control 

arrangements shall be provided at yard to prevent fugitive emission due to loading/unloading activity. 

7.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

8.  After mining is complete, the edge of the pit should be graded to a 2.5:1 slope in the direction  of the flow. 

9. Mine management shall submit the annual replenishment plan.  

10.  The mine Management shall submit environmental statement for the previous year ending 31st March on or before 

30th September every year to the Board.  

11.  The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 
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MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
   

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-51619

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 04/06/2020 10:39:12
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # 7K3IHL1PK9
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RED-MEDIUM 
 

                     
    

CCA-Expansion 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 44041 
 

         
        

 
 

     

                                     

 

 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited (Sansarkheda sand mine- 13.0 Hect), 
 

      

                                     

          

Kh,No.208/1,208/2 Area-13.0 hact., Khasra No. 208/1, 208/2 Village-Sansarkheda, 

City : Sansar Kheda, 

Dist : Narsinghpur, Tal : Gadarwara, SIDC : Not In SIDC, Latitude : 22.9628 Longitude : 78.5332 

 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate For Expansion  under section 25 of the Water (Prevention & Control of Pollution) 

Act,1974   under section 21 of the Air (Prevention & Control of Pollution) Act,1981 

 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1019377 Dt. 29/09/2020  
 

 

                                     

   

                With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 30/06/2021, subject to the fulfillment of the terms & 

conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Long. & Lat.  22
0
57 32.28” N  78

0
31’42.98 E  Kh,No.208/1,208/2 Area-13.0 hact., Vill. Sansarkheda,  Tehsil 

Gadarwara,  Dist. Narsinghpur (M.P.) 
  

    

                  

                                     

    

b. Mining Lease area: 
 

                   

     

13.0 ha 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Activity / Product  Qty / year 

Mining of Sand 3,82,200 Cubic Meter Per Year 
 

 

 

        

                                     

      

Note:-  1) Mine Management shall ensure that the mine shall operate with valid mining lease and valid Environmental   Clearance. 

            2) For any change in above mining lease area, production capacity,  PP shall obtain fresh consent from the  Board.  

            3) Mine management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated     

               01/06/2020, NGT OA 17/2019 (CZ)on dated  26/11/2019 and in OA 360/2015 (PB) pertaining to sustainable sand  

               Mining.  

            4) Mine management shall  complied with the  Enforcement &    Monitoring Guidelines for Sand Mining issued by      

                MoEF&CC on  January 2020 
  

  

                                     

     

The Validity of the consent is up to 30/06/2021 and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

          

CC to :-  

1. District Mining Officer, (Mining Section), Collector office,  Narsinghpur Dist. Narsinghpur (M.P.) for information. 

2. M.P. State Mining Corporation, Arera Hills, Jail Road, Bhopal (M.P.) for necessary  action please.  

3. Regional officer, Regional office, MPPCB,  Jabalpur  (M.P.) 

Consent No:AW-52439Outward No:101362,13/11/2020

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 13/11/2020 16:18:24
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # JOR74E64JO
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of sewage at out fall of the unit shall not exceed 1.00 KL/day 
 

    

                       

  

2. Sewage Treatment :-  The applicant shall provide septic tank and soak pit  around 100 meter away from the bank of the 

river and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

  
 

         

                       

                       

   

3. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
 

 

  

 

4. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                      

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

5. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

6. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

7. Disposal of Collected Solid waste- 

Solids, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to 

prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or 

trapped as a result of intake water screening or treatment may be returned to eaters body habitat. 
 

 

  

 

8. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

  

                       

        

 

 
Additional Water condition:- 
 

        

                       

         

 
  

 

 

 

Mine management should provide toilets for labors.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

   

1. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                              

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

2. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

3. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

4. Evacuation roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements.  
 

 

  

 

5. PP shall take effective steps for extensive tree plantation of the local tree species for general improvement of 

environmental conditions. 
 

 

  

 
  

 

          

    

Additional Air condition:-  
 

    

          

     

 
   

 

   

1) Mine management shall provide pucca road for material transportation  

2) Mine management shall not use village road for transportation. 

3) Mine management shall provide fugitive emission control arrangements. 

4) The vehicle used for the transportation of sand shall be PU certified and shall be properly maintained to reduce the noise.
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GENERAL CONDITIONS:  
 

      

              

              

 

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

2. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

4. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

5. Balance consent/ authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

6. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

7.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

8. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

9. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
 

 

  

 
  

   

              

     

Additional condition:-  
 

    

              

       

1. If the stream is dry, the excavation must not proceed beyond the lowest undisturbed elevation of the stream bottom. 

2.  The mine management shall ensure the conservation of river ecology & its Natural course. Established water 

conveyance channels should not be relocated straightened or modified. 

3.  Tree plantation shall be carried out in open area available along the bank of River to conserve its Natural course. 

4.  The maximum depth of the mine pit shall not exceed 3 .0 meter & mining shall be done above the water level. No in 

stream mining shall be done. 

5.  The mining activity shall be done as per approved mining plan and environmental clearance.  

6.  Proper air pollution control arrangements shall be provided at yard to prevent fugitive emission due to 

loading/unloading activity. 

7.  Transport vehicles will be covered with taurpoline to minimize dust/sand particle emissions. Vehicular emissions 

should be kept under control and regularly monitored for compliance of emission norms.  Vehicles used for 

transporting the mineral should be covered with tarpaulins and optimally loaded. 

8. The mine Management shall submit environmental statement for the previous year ending 31st March on or before 
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30th September every year to the Board.  

9.  The mine Management shall comply with all the relevant Acts/Rules, directions, guide lines issued by 

MoEF/CPCB/MPPCB from time to time as required and, if applicable. 

 
    

  

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any outlet for 

the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-52439

ACHYUT ANAND MISHRA
Member Secretary

e-Signed On 13/11/2020 16:18:24
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # JOR74E64JO
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GREEN-SMALL 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 132343 
 

         
        

 
 

     

                                     

 

NO: /MPPCB/JBP 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited (Banbari Sand Stock Yard - 0.809 Hectare),, 
 

      

                                     

          

Kh. No. 304/2,3,5,304, 340/2,3,5, Village- Banbari Tehsil - Gadarwara Distt. Narshinghpur (M.P, 

Dist : Narsinghpur, Tal : Gadarwara, SIDC : Not In SIDC 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 

of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1014572 Dt. 01/07/2020 and last communication received on 

Dt.30/06/2020 
 

 

                                     

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/05/2021  subject to the fulfillment of the 

terms & conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Kh. No. 304/2,3,5,304, 340/2,3,5, Village- Banbari Tehsil - Gadarwara Distt. Narshinghpur) 
 

    

                  
                                     

    

b. The capital investment in lakhs: 
 

                   

     

Rs. 3.5 
 

              

                                 

                                     
    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  Qty / year 
Sand Stock Yard 200000.000 MT3 

 

 

 

        

                                     

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

  

                                     

     

1- The Source of Sand is Bhumiyadhana Sand Mine- Capacity 71712, Ajanda Sand Mine- Capacity 103974, Gangai 

sand Mine Capacity 54000 Cubic Meter/ year. (as EC and Consent granted for the same)  

2- For any change in above stock area, production capacity, PP shall obtain fresh consent from the Board.  

3- Stock management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated 

01/06/2020, NGT OA 17/2019 (CZ)on dated 26/11/2019 and in OA 360/2015 (PB) pertaining to sustainable sand Mining.  

4-  Mine management shall complied with the Enforcement & Monitoring Guidelines for Sand Mining issued by MoEF&CC 

on January 2020 

 

The Validity of the consent is up to 31/05/2021 and has to be renewed before expiry of consent validity. Online application 

through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the 

consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when 

required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

 

* General conditions  
 

          

Consent No:AW-77362Outward No:18819,01/07/2020

PUSHPENDRA SINGH
Regional Officer

e-Signed On 01/07/2020 15:49:57
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # CA4KYF95MW
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage 

at out fall of the unit shall not exceed 0.600 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 

 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

   

                  

                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 

to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

         

                       

      

 
  

                       

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 6.000 WWG : 0.600 Water Source      Remark 
1 Domestic Purpose 1.000 0.600 Tankers  
2 Dust Suppression 5.000 0.000 Tankers  

 

 

 

                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 
 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 

for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 

data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 

wastewater flow and report the same online through monthly patrak/statements. 
 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 
 

 

  

 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 
 

 

  

 

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of 

any work in any water course or within its high flood level (HFL) area 
 

 

  

 

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions.  
 

 

  

 

10. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
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iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 
 

  

 

11. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                        

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

12. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

14. Limitation of visible floating solids and foam: 

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 
 

 

  

 

15. Disposal of Collected Solid waste/sludge- 

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 

body habitat. 
 

 

  

 

16. Provision for Electric Power Failure- 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 
 

 

  

 

17. Prohibition of By pass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

 

  

 

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

                       

        

Additional Water condition:- (if any) :- 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 

proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 

continuously so as to achieve the level of pollutants to the following standards:- 
 

  

          

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. 

In no case monkey ladder shall be allowed as stack monitoring facility. 
 

 

  

 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 

process within premises 
 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

etc. 
 

 

  

 

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 

spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 

as stated in additional condition 
 

 

  

 
  

 

          

    

Additional Air condition:- (if any) :- 
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GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 

site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              

    

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 

the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The 

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board 

every month 
 

 

  

 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board. 
 

 

  

 

10.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
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Additional condition:- (if  any) :- 
 

    

              

       

 
   

  

1- The PP shall provide adequate fugitive dust suppression facility.  

2- Only tarpaulin covered vehicles shall be permitted for transportation of sand.  

3- The PP shall provide adequate dust suppression facilities to control fugitive dust generated due to vehicular 

movement and material handling 

4- The PP shall comply with the orders issued by Honble National Green Tribunal time to time  

5-  If it is found at any time that the PP is violating any order issued by mining department and not complying capacity 

limit, then this certificate shall be deemed to be cancelled and treated as a null and void  

6- The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of 

sewage at out fall of the unit shall not exceed 0.800 KL/day  

7- fresh sand stacking shall be permitted in stack yard premises. 

8- Sewage Treatment :- Septic Tank – soak pit  

9- Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained  

10- The industry shall take adequate measures for control of noise level within the premises noise level shall be 

maintained less than 65 dB(A) during day time and 55 dB(A) during night time 

11- The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities.  

12- The PP shall not carry out any type of sand washing at the sand stock yard. 

13- All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, 

spillages etc 

 

 

 

 

 

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 

any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-77362

PUSHPENDRA SINGH
Regional Officer

e-Signed On 01/07/2020 15:49:57
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # CA4KYF95MW
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GREEN-SMALL 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 132422 
 

         
        

 
 

     

                                     

 

NO: /MPPCB/JBP 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited (Sahawan Sand Stock Yard - 0.809 Hectare),, 
 

      

                                     

          

Kh. No. 170/2/2, 171/2/2, 172/11, Village - Sahawan Tehsil - Gadarwara Distt. Narshinghpur (M., 

City : Sahawan, 

Dist : Narsinghpur, Tal : Gadarwara, SIDC : Not In SIDC 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 

of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1014573 Dt. 01/07/2020 and last communication received on 

Dt.30/06/2020 
 

 

                                     

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/05/2021 subject to the fulfillment of the 

terms & conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Khasra. No. 170/2/2, 171/2/2, 172/11, Village - Sahawan Tehsil - Gadarwara Distt. Narshinghpur  

 
 

    

                  

                                     

    

b. The capital investment in lakhs: 
 

                   
     

Rs. 3.75 
 

              

                                 

                                     
    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  Qty / year 
Sand Stock Yard 200000.000 MT3 

 

 

 

        

                                     

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

  

                                     

     

 

1- The Source of Sand is Sansarkheda sand mine- Capacity 44,000, Dighouri, Sand Mine- Capacity 101887.000 MT3, 

Bagdara Sand Mine Capacity 104074.000 MT3 (as EC and Consent granted for the same)  

2-  For any change in above stock area, production capacity, PP shall obtain fresh consent from the Board. 

3-  Stock management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated 

01/06/2020, NGT OA 17/2019 (CZ)on dated 26/11/2019 and in OA 360/2015 (PB) pertaining to sustainable sand Mining.  

4- Mine management shall complied with the Enforcement & Monitoring Guidelines for Sand Mining issued by MoEF&CC 

on January 2020 

 

 

 

The Validity of the consent is up to 31/05/2021  and has to be renewed before expiry of consent validity. Online application 

through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the 

consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when 

required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage 

at out fall of the unit shall not exceed 0.600 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 

 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

   

                  

                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 

to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

         

                       

      

 
  

                       

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 6.000 WWG : 0.600 Water Source      Remark 
1 Domestic Purpose 1.000 0.600 Tankers  
2 Dust Suppression 5.000 0.000 Tankers  

 

 

 

                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 
 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 

for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 

data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 

wastewater flow and report the same online through monthly patrak/statements. 
 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 
 

 

  

 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 
 

 

  

 

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of 

any work in any water course or within its high flood level (HFL) area 
 

 

  

 

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions.  
 

 

  

 

10. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
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iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 
 

  

 

11. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                        

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

12. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

14. Limitation of visible floating solids and foam: 

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 
 

 

  

 

15. Disposal of Collected Solid waste/sludge- 

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 

body habitat. 
 

 

  

 

16. Provision for Electric Power Failure- 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 
 

 

  

 

17. Prohibition of By pass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

 

  

 

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

                       

        

Additional Water condition:- (if any) :- 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 

proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 

continuously so as to achieve the level of pollutants to the following standards:- 
 

  

          

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. 

In no case monkey ladder shall be allowed as stack monitoring facility. 
 

 

  

 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 

process within premises 
 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

etc. 
 

 

  

 

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 

spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 

as stated in additional condition 
 

 

  

 
  

 

          

    

Additional Air condition:- (if any) :- 
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GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 

site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              

    

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 

the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The 

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board 

every month 
 

 

  

 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board. 
 

 

  

 

10.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
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Additional condition:- (if  any) :- 
 

    

              

       

 
   

  

1- The PP shall provide adequate fugitive dust suppression facility.  

2- Only tarpaulin covered vehicles shall be permitted for transportation of sand.  

3- The PP shall provide adequate dust suppression facilities to control fugitive dust generated due to vehicular 

movement and material handling 

4- The PP shall comply with the orders issued by Honble National Green Tribunal time to time  

5-  If it is found at any time that the PP is violating any order issued by mining department and not complying capacity 

limit, then this certificate shall be deemed to be cancelled and treated as a null and void  

6- The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of 

sewage at out fall of the unit shall not exceed 0.800 KL/day  

7- fresh sand stacking shall be permitted in stack yard premises. 

8- Sewage Treatment :- Septic Tank – soak pit  

9- Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained  

10- The industry shall take adequate measures for control of noise level within the premises noise level shall be 

maintained less than 65 dB(A) during day time and 55 dB(A) during night time 

11- The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities.  

12- The PP shall not carry out any type of sand washing at the sand stock yard. 

13- All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, 

spillages etc 

 

 

 

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air 

(Prevention & Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions 

mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six 

months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of 

the Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-77361

PUSHPENDRA SINGH
Regional Officer
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GREEN-SMALL 
 

                     
    

CCA-Fresh 
 

 

CONSENT NO: *** 
 

            

      

PCB ID: 132129 
 

         
        

 
 

     

                                     

 

NO: /MPPCB/JBP 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Dhanlaxmi Merchandise Private Limited (Tumda Sand Stock Yard - 0.202 Hectare), N, 
 

      

                                     

          

Kh. No. 164/4, Village - Tumda Tehsil - Gadarwara Distt. Narsinghpur (M.P.), 

City : Tumda, 

Dist : Narsinghpur, Tal : Gadarwara, SIDC : Not In SIDC 
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under section 21 

of the Air (Prevention & Control of Pollution) Act,1981 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1014103 Dt. 30/06/2020 and last communication received on 

Dt.25/06/2020 
 

 

                                     

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein. 

The M. P. Pollution Control Board has agreed to grant consent up to 31/05/2021  subject to the fulfillment of the terms & conditions, 

enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

Kh. No. 164/4, Village - Tumda Tehsil - Gadarwara Distt. Narsinghpur (M.P.) , 
 

    

                  
                                     

    

b. The capital investment in lakhs: 
 

                   

     

Rs. 10 
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  Qty / year 
Sand Stock Yard 200000.000 MT3 

 

 

 

        

                                     

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  

 

1- The Source of Sand is Gadarwada Sand Mine- Capacity 220000 (as EC and Consent granted for the same) 

2- For any change in above stock area, production capacity, PP shall obtain fresh consent from the Board.  

3- Stock management shall ensure the compliance of order passed by Hon’ble NGT in OA 10/2020 (CZ) on dated 

01/06/2020, NGT OA 17/2019 (CZ)on dated 26/11/2019 and in OA 360/2015 (PB) pertaining to sustainable sand Mining.  

4-  Mine management shall complied with the Enforcement & Monitoring Guidelines for Sand Mining issued by MoEF&CC 

on January 2020 

 
 

  

                                     

     

The Validity of the consent is up to 31/05/2021  and has to be renewed before expiry of consent validity. Online application through 

XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization. 

Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

 

* General conditions  
 

          

Consent No:AW-77337Outward No:18814,30/06/2020

PUSHPENDRA SINGH
Regional Officer

e-Signed On 30/06/2020 17:24:14
(Organic Authentication on AADHAR from UIDAI Server)
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage 

at out fall of the unit shall not exceed 0.600 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 

 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

   

                  

                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 

to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

         

                       

      

 
  

                       

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 6.000 WWG : 0.600 Water Source      Remark 
1 Domestic Purpose 1.000 0.600 Tankers  
2 Dust Suppression 5.000 0.000 Tankers  

 

 

 

                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 
 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 

for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 

data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 

wastewater flow and report the same online through monthly patrak/statements. 
 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 
 

 

  

 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 
 

 

  

 

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of 

any work in any water course or within its high flood level (HFL) area 
 

 

  

 

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions.  
 

 

  

 

10. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 
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iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 
 

  

 

11. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                        

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

12. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

14. Limitation of visible floating solids and foam: 

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 
 

 

  

 

15. Disposal of Collected Solid waste/sludge- 

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 

body habitat. 
 

 

  

 

16. Provision for Electric Power Failure- 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 
 

 

  

 

17. Prohibition of By pass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

 

  

 

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

                       

        

Additional Water condition:- (if any) :- 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

   

          

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 

proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 

continuously so as to achieve the level of pollutants to the following standards:- 
 

  

          

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. 

In no case monkey ladder shall be allowed as stack monitoring facility. 
 

 

  

 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 

process within premises 
 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

etc. 
 

 

  

 

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 

spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 

as stated in additional condition 
 

 

  

 
  

 

          

    

Additional Air condition:- (if any) :- 
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GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 

site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              

    

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

3. This consent/authorisation is transferable, in case of change of ownership/management and addresses of new 

Owner/partner/Directors/proprietor should immediately apply for the same. 
 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 

the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The 

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board 

every month 
 

 

  

 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board. 
 

 

  

 

10.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
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Additional condition:- (if  any) :- 
 

    

              

       

 
   

  

1- The PP shall provide adequate fugitive dust suppression facility.  

2- Only tarpaulin covered vehicles shall be permitted for transportation of sand.  

3- The PP shall provide adequate dust suppression facilities to control fugitive dust generated due to vehicular 

movement and material handling 

4- The PP shall comply with the orders issued by Honble National Green Tribunal time to time  

5-  If it is found at any time that the PP is violating any order issued by mining department and not complying capacity 

limit, then this certificate shall be deemed to be cancelled and treated as a null and void  

6- The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of 

sewage at out fall of the unit shall not exceed 0.800 KL/day  

7- fresh sand stacking shall be permitted in stack yard premises. 

8- Sewage Treatment :- Septic Tank – soak pit  

9- Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained  

10- The industry shall take adequate measures for control of noise level within the premises noise level shall be 

maintained less than 65 dB(A) during day time and 55 dB(A) during night time 

11- The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities.  

12- The PP shall not carry out any type of sand washing at the sand stock yard. 

13- All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, 

spillages etc 

 

 

 

 

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air (Prevention & 

Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For 

renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of 

expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use 

any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
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Distance of Stockyards from Mine leases on River Dudhi 
M/s Dhanlakshmi Merchandize Pvt Ltd 
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Email- monarsinghpur@gmail.com, modgmnar@mp.gov.in 
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Photographs  
(Joint Committee Report in compliance of the Hon’ble National Green Tribunal Principal Bench 
order dated 2.3.2021 in Original Application No. 94/2020 (CZ) (Manish Kaurav Vs State of M.P. 

& others)) 
 

 

 

 

 

 

 

 

 

 

The Sansar Kheda- 1 mine lease in 13Ha area with agreement duration 30.6.2022. 

Stone post (Munar is visible) 

 

 

  

 

 

 

 

 

 

 

Stone Post with RED flag established on each corner of the mine lease. Photograph provided by 

Mining department on 16.3.2021 

 

 

 

ANNEXURE-XI

Page 395



2 

 

 

 

 

 

 

 

 

 

 

 

 

Photographs showing large pits in the Begar mine lease and the dismantled illegal pathway 
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Large mine pits visible in Begar mine lease 
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Sand Storage yard, Tumda 

 

 

 

 

 

 

 

 

 

 

 

Sand Storage yard, Sahawan 
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The Arjungaon mine lease where complaints were made by contractor for illegal sand mining 

was visited. Fresh vehicle movement confirmed the illegal mining. 
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The tractor with Loader attachment used in semi-mechanized mining and the JCB used for 

filling the Dumpers  
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